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have, however, been advised to send Instru-
ctors for re-training.

(b) Mysore, Tamil Nadu, Orissa, Punjab,
Maharashtra, Delht Administration, Rajas-
than, Madhva Pradesh, West Bengzal and
Uttar Pradesh have deputed instructors for
re-training.

(¢) Itis for thc State Government to
decide whether to depute any instructors for
re-training or not. The 1easons why the
Haryana Government did not depute any
officers for re-training arc not known to the
Central Government,

Seats and Admission in Industrial
Training Institutes

6630. SHRI B. S. BHAURA : Wil the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of Industrial Training
Institutes in each State and Union Terriotory
together with the number of seats permissible
for the admssion of students in these Insti-
tutes;

(b) the number of such seats which are
technical and non-technical in each State/
Union Territory;

(¢) the number of students who were
actually on the rolls of such Institutes in
each State during the last threc years, year-
wise; and

(d) the reasons for the decteasc in the
admission of students in technical trades in
Industrial Training Institutes and the steps
being taken to improve the admission ?

THE MINISTER OF LABOUR AND
RLEHABILITATION (S11RI R. K. KHADIL~
KAR) . (a) and (b). A statement is laid on
the Table of the House. [Placed in Library.
See No. LT 2076/72]

{c) A statement is laid on the table of
the House : {Placed in Library. See No.
LT~~2076/72] -

(d) Does not arise, as the figures show
a trend fowards increnase.
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Officers In charge of planning for
Industrial Training i Industrial
Training Institotes

6631. SHRIB § BHAURA : Will the
Mnister of LABOUR AND REHABILITA-
TION bLe pleased to state the names of the
officers who are in-charge of planning for
Industrial Training in Industrial Training
Institutes in each State/Union Terntitory to-
gethier with theit technical or non-technical
qualificatrons ?

THE MINISTIR OF LABOUR AND
RI HABILITATION (SHRI R K. KHADIL-
KAR): A list is laid on the table of the
House. | Placed n Librarv. See No LT —
2077/72] These officers are under the ad-
ministrative contro! of the State Governments
and as such the information regarding their
technical and non-technical qualifications is
not avatlable with the Central Government.

Ratioof L D Cs and U D Cs in
Regional office of E P ¥ O Bihar

6632, SHRI R. P. YADAV : Will the
Minister of LABOUR AND REHABIL-
ITATION be pleased to state :

(a) whether the ratio of L. D. Cs. and
U. D. Cs. in the Regional offitce of the Fmp-
Joyees Provident fund Organisation in Biliar
is not according to the revised scale which
the Central Provident Fund Commissioner
has prescribed and if so, the ratio prescr-
bed; and

(b) whether the number of U. D. Cs
should be more than what is there today and
if 50, the required strength of U. D. Cs. and
the reasons why the C. P, F. C, does not
sanction the required stength of U. D. Cs.
in the Regional Office in Bihar ?

THE MINISTER OF LABOUR AND
REIABILITAT ION (SHRI R. K. KHADIL-
KAR) : The Provident Fund authorities have
reported as under:—-

(a) and (b). The Central Board of
Trustees decided that the ratio of Upper
Division Clerks to Lowers Division Clerks
may be changed from 1:2 to 2: 1 and
that the conversion of the posts of Lower
Division Clerks may be made consistent
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with the availability of successful candi-
dates in the departmental promotion cxami-
nation to the grade of Upper Division Clerk.
On the basis of the decision of the Central
Board of Trustees, 10 posts of Lower Divi-
sion Clerks in the Regional Office, Bihar,
could be converted into those of Upper
Division Clerks. This has been done.

Submission of Returns of Family
Pension Scheme

6633, SIIRT R. P. YADAY : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether exempted units under Scction
17 of the EP.I. Act, 1952, are not required
to submit monthly 1eturns in regard to
newly introdiced family pension scheme and
therc is a wide range of confusion in this
regard as Cential Office has wlso not issued
clear-cut instructions, 1f so, the remedics
thercof;,

(b) whether Public Sector Undertakings,
having been granted exemptions, are not
complying propetly by not depositing the
pension contributions into Account No. X;
if 50, the details of such public sector under-
takings excmpted units under Section 17 of
the Employees Provident Funds and Fanuly
Pension Act, which are not depositing the
pension contribution etc; and

(c) the action considered to set things
right ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR): The Provident Fund Authorities
have reported as under :

(@) No. AN faciories/establishments
granted exemption under Section 17 of the
Employees’ Proyident Funds and Family Pen-
sion Fund Act, 1952 are required to submit
monthly returns in regard to newly intro-
duced Family Pension Scheme in the pres-
cribed proforma which are were circulated
to all Regional Provident Fund Commissio-
ners in July, 1971,

() and (c), The information is not
readn.ly available, However, the Regional
Provident Fund Commissioners have been
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instructed 10 ensuie compliance of the provi-
sions of the Employees’ Provident Funds and
Family Pension Fund Act, 1952 and the
Family Peasion Schemc, 1971 framed there-
under.
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